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(b) if so, the number of people who were allotted 
such plots in the North region from January. 1986 to 
December, 1991;

(c) whether despite the availability of the developed 
plots measuring 400 sq. ft. before 1975, all were not 
given the said plot despite the recommendation of the 
Land and Build ing Departm ent of the Delhi 
Administration;

(d) if so, the reasons therefor; and

(e) the effots, if any, being made in this regard to 
make the plots available to them9

THE MINISTER OF STATE IN THE MINISTRY OF 
URBAN AFFAIRS AND EMPLOYMENT AND MINISTER 
OF STATE IN THE MINISTRY OF PARLIAMENTARY 
AFFAIRS (DR. U. VENKATESWARLU) : (a) and (b). DDA 
has informed that they have been allotting alternative 
plots to those persons whose land was acquired under 
the Scheme of Large Scale Acquisition, Development 
and Disposal of land in Delhi on the recommendation 
of Government of NCT of Delhi. 57 developed plots 
have been allotted to the recommendees in the North 
region from January 1986 to December, 1991.

(c) All the recommendees of 400 sq. yds., whose 
recommendations were received prior to 1975, have 
been allotted developed plots.

(d) and (e). In view of (c) above, the question does 
not arise.

[English]

Construction of Multi Storeyed Buildings

4318. SHRI PRAMOTHES MUKHERJEE : Will the 
PRIME MINISTER be pleased to state :

(a) whether the Government have not formulated 
any policy to restrict the construction of multi-storeyed 
buildings on congested cities and roads;

(b) whether the builders are also not adhering rules 
pertaining to unauthorised constructions;

(c) whether as a result people in the areas have 
been badly affected; and

(d) if so, the details thereof and the steps to be 
taken to control such illegal constructions?

THE MINISTER OF STATE IN THE MINISTRY OF 
URBAN AFFAIRS AND EMPLOYMENT AND MINISTER 
OF STATE IN THE MINISTRY OF PARLIAMENTARY 
AFFAIRS (DR. U. VENKATESWARLU) : (a) No, Sir. Urban 
Development being a State subject, the construction of 
multi-storeyed buildings in congested cities and roads 
is regulated under Building By-laws and Development 
Control Regulations enacted and administered by the 
State Government;

(b) The degree of adherence to or violation of 
building rules differs between cities and towns and does

not lead itself to any generalisation in this regard. 
Enforcement of Building By-laws is the responsibility of 
the concerned State and Local Governments.

(c) and (d). It is not possible to comment on the 
extent to which citizens of towns/cities are affected on 
accont of unauthorised constructions in general. 
However the construction of buildings in violation of the 
Building Rules is likely to lead to serious problems 
such as absence of open spaces and green cover, lack 
of parking facilities, traffic congestion, fire hazards, 
environmental pollution, etc., which again will depend 
upon the specific situations of cities/towns. To ensure 
planned developm ent of urban and rural areas 
(metropolitan cities, in particular) the Constitution (74th) 
Amendment Act, 1992 prescribes for the constitution of 
District and Metropolitan Planning Committees. The State 
Governments have be^n advised to constitu te  
such Committees as early as possible and strengthen 
the legal fram ework for regu la tion  of urban 
development.

D.A. To Retired Employees

4319. SHRI PARASRAM BHARDWAJ : Will the 
PRIME MINISTER be pleased to state :

(a) whether retired Government employees while 
drawing their pension do not get the same amount of 
Dearness Allowance which is given to the regular 
employees who draw salary equal to the amount of the 
said pension;

(b) if so, the difference between the two amounts of 
Dearness Allowance given to pensioners and the regular 
employees in different categories of services; and

(c) the reasons for such disparity?

THE MINISTER OF STATE IN THE MINISTRY OF 
PERSONNEL, PUBLIC GRIEVANCES AND PENSIONS 
AND MINISTER OF STATE IN THE MINISTRY OF 
PARLIAMENTARY AFFAIRS (SHRI S.R.
BALASUBRAMONIYAN) : (a) to (c) The existing rates of 
Dearness Allowance to serving employee and Dearness 
Relief to pensioners is based upon the rates or 
neutralisation on the increases in the price level, as
recommended by the Fourth Pay Commission. They are
as follpws

(i) Dearness Allowance
Pay % neutralisation
Upto Rs. 3500/- 100%
Rs. 3501 to 6000 75%
above Rs. 6000/- 65%

(ii) Dearness Relief ^ ,
Pension/Family pension % neutralisation
upto Rs. 1750/- 100°/£
Rs. 1751 to Rs. 3000/- 75%
above Rs. 3000/- 65%


